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_ Copy of Order Most urgent 1)_-1
“"1 ' 2,1-03-2024 .

‘ IN THE HIGH COURT OF DELHI AT NEW DELHI
No. 550852 -—, 5 Dt. 2.9, »-\\ - 2,}, .
FI'OII1.- >

I“ 'rn Q v‘ ‘H'-The Registrar General, ‘ EMQT Wl""""‘ ",, .. .- .iDelhi High com, V H I W.) _
s h- 1%;New Delhi. ' " " W

TO, A #:7;'*%§f§; T79‘. 3

S A6Princips1lDistt. & Sessions "‘"'=. 'rters)€,Central, THC, Delhi
2. The Principal Distt. & Sessions Judge, West, 'li‘HC, Del‘-hi

3. The Principal Distt. & Sessions Judge, East, KIG) Courts, Delhi

4. The -Principal Distt. & Sessions Judge, Shahdara, KKD Courts, Delhi

5. The Principal Distt. & Sessions Judge, North-East, KKD Courts, Delhi

6. The Principal Distt. & Sessions Judge, North, Rohini Courts, Delhi

7. The Principal Distt. & Sessions Judge, North-West, Rohini Courts, Delhi

8. The Principal Distt. & Sessions Judge, South, Saket Courts, New Delhi

9. The Principal Distt. & Sessions Judge, South-East, Saket Courts, New Delhi

10. The Principal Distt. & Sessions Judge, (S-W) Dwarka Courts, New Delhi

11. The Principal Distt. & Sessions Judge, New Delhi Distt., PHC, New Delhi

12. The Presiding Officer, MACT, Central, Tis Hazari Courts, Delhi

1 13.The Presiding Officer, MACT-02, Central, Tis Hazari Courts, Delhi

. is" (;\v=7jJ» Q,~r 14. The Presiding Officer, MACT, West, Tis Hazari Courts, Delhi
l

15. The Presiding Officer, MACT-02, West, Tis Hazari Courts, Delhi

16. The Presiding ()fficer,'MACT, Shahdara, KKD Courts, Delhi

S 25S®‘®17. The Presiding Officer, MACT, East Distt, KKD Courts, Delhi
%6 '6==\\\Ng 18. The Presiding Officer, MACT, North-East, KKD Courts, Delhi

19. The Presiding Officer, MACT, North, Rohini" Courts, Delhi

20. The Presiding Officer, MACT, North-West, Rohini Courts, Delhi
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1\ 21. The Presiding Officer, MACT, South, Salcet Courts, New Delhi

22. The Presiding Officer, MACT, South-East, Saket Courts, New Delhi

23. The Presiding Officer, MACT, (South-West) Dwarka Courts, New Delhi

24. The Presiding Officer, MACT, New Delhi Distt., PHC, New Delhi

25. The Manager, UCO Bank, Delhi High Court Br., New Delhi

26. The Manager, UCO Bank, P-atiala House Courts, New Delhi

27. The Manager, State Bank of India, Tis Hazari Courts, Delhi

28. The Manager, UCO Bank, Karkardooma Courts, Delhi

29. The Manager, State Bank of India, Rohini Courts, Delhi

30. The Manager, State Bank of India, Saket Courts, New Delhi

31.The Manager, State Bank of India, Dwarka Courts, Delhi

Case No. MACA No. 2.02/2021

UP State Road Transport Corp. Appellants
- Vs. u

Smt. Durmila Mandal and Ors. ‘ Respondent

Appeal against the order dated 05-12-2020
passed by _Sh. M. K. Nagpal. PO. MACT. Patiala House Courts. New Delhi_
in MACP No. 112/17

Sir, '
I am directed to forward herewith for information and immediate compliance/necessary

action a copy of the orderdt. 20-11-2023 passed by Hon'ble Mr. Justice Navin Chawla
of this Comt in the above noted case. 0

Please acknowledgement receipt. '

Yours faithfully,

%\~\\*>i Admn. Officer (J) C-IV
For Registra General
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,1 _ MACA. l\_lO_._'),@ or 2021
1 ‘

' U.P. State Road Transport Corporation-
Through its Regional Manager, _
Ghazlabad Region, 1
Kaushambi, Ghaziabad, U.P. ..... .. Appellant

Versus M4,
1. Smt. Durmlla Mandal C-° \""’3""L FT’, ‘MP1

W/0 Sh. Parbhu Mandal, (0\_,P,LUb,__ 0LhAL0Liy__,{_A,/> ow

2. Parbhu Mandal ’VI‘<>1-)’- ’D‘0' N‘ ‘ I TX 103//24 ode-
S/o Bhlkaari Mandal, 7-"l B 'L_'Z ‘ _ @__,(-_--) p _
Both resident of 1.3 Servant Quarter, '\';vl P 2 Q} 6
Officers Flats, Wellesley Road, New Delhi a ‘ 9'

.... ..Contes.ted Respondent
3. Pardeep Kum-ar

Son of Late Ramesh Chanra
Resident of Village Saldplur Bhaghauii,
Post Anjanl, Malnpurl, Uttar.Pradesh'

........Proforma Respondent

APPEAL UNDER SEC_TION.173 OF MOTORVEHICLE ACT

1988 AGAINST1'TH§_ JUDGEM§l!J' AND Aw/Sign DATED
05.12.gp20 gAssE_p av THE SH. MANQJ K_UMAR
NAGPAL, PRESIDING JUDGE, PATIALA Hoiiss couar,
DELHI, IN PETITION NO. 112/'2017 UNDER-SECTION

140 & 1% OF [BE ll/~I_Q_'[QR VE_l;|I,CLES ACT, 1%; _

_ AP ELLANT
l

l 4 SHADAB KHAN A_oyo‘cATE
PLACE: NEW DELHI Q-1o GREEN PARK, EXTENSION
DATE 1 09.03.2021 NEW DELHI-16==»had=bl<haeB§y<eama.l'-sen+91999s,s:-414851
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IN THE HIGH COURT OF DELHI AT NEW DELHI
+ MAC.APP. 202/2021

UTTAR PRADESH STATE ROAD TRANSPORT
CORPORATION

Appellant
Tmough: Mr.Shadab Khan, Adv. for

UPSRTC (through VC)
Mr.Manish Kumar Pratihast,
Adv. for UCO Bank with
1\/1r.Saurabh Djudeja, Manager,
UCO Bank, Patiala House.

V81‘~SllS

SMT DURMILA MANDAL AND ORS
Respondents

Through: Mr.Rudra Kahlon, Adv. for R-1
& R-2.

COILAM: .
HON'BLE MR. JUSTICE NAVIN CHAWLA

ORDER
% 20.11.2023
CM APPL. 42610/2023

1. This application has been filed by the claimants praying for a
direction to the Manager, UCO Bank, Patiala House Courts, New
Delhi to disburse the amount directed to be released in terms of the
Award dated 05.12.2020 (hereinafter referred to as ‘Irnpugned
Award’) passed by the learned Motor Accident Claims Tribunal,
Patiala House Courts, New Delhi (hereinafter referred to as
‘Tribunal’) in MACP No. 112/2017 titled Smt.Durmila Mandal &
Anr. v. Sh.Pradeep & Anr., along with interest applicable to Fixed
Deposit Receipts (in short, ‘FDRs’)_.

%%HNfi&v#K%§$ aa§'@i-€:=w:i;::s:>1-1.2::-Ive;-:e:1:~:~>>s'=:r:s‘sE3;1-=m'e4Em;a2»m u-meuwb-=e-\-=-.&»--1.-v=flm1~"" ""' "1":-1
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appellant to deposit the entire awarded amount with the learned

Tribunal, the same should have been kept by the UCO Bank in the
form of 250 FDRs as was directed by the learned Tribunal.

8. On the other hand, the learned counsel for the UCO Bank, on
instructions of the Manager of the Bank, who is also present in the

Court today, submits that to comply with the directions of the learned

Tribunal to create FDRs, the Bank requires the presence of the
Claimants in Whose favour the Award has been passed, as certain

formalities are required to be completed by the Claimants. He submits
that in the present case, the amount that was deposited by the appellant
with the learned Tribunal was kept in the Current Account of the
learned Tribunal itself in absence of any direction from this Court or

from the learned Tribunal to keep the same in form of FDRs.

9. I have considered the submissions made by the learned counsels
for the parties.
10. It is apparent firom the above that there was no direction issued

by this Court to the learned Tribunal or to the Bank to keep the
amount deposited by the appellant in form of FDRs‘, The Bank,
therefore, did not create FDRs, of the amount deposited by the
appellant in compliance with the order passed by this Court. The
Bank, therefore, cannot be directed to release the amount to the
applicants with interest as is applicable to Fixed Deposits. The prayer
made in the application is, therefore, liable to be rejected.

11. However, as a general direction for the future, it is directed that
as and when any amount is deposited with the learned Tribunal or
with the UCO Bank pursuant to the direction issued by this Court, the
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2. The above Award has been challenged by the appellant by way
of the prfesent appeal before this -Court.‘
3. This Court by an Interim Order dated 09.07.2021 directed as
under: .

"5. In the meantime, appellant shall deposit
the entire awarded amount with the Tribunal,
however, the Tribunal shall defizr disbursal of
the amount till the next date ofhearing. ”

4. In; compliance with the above order/direction, the appellant
deposited the awarded amount along with interest with the UCO

Bank, Patiala House Courts Branch. The same was kept in the Current
Accountj of the leamed Tribunal, as there was no direction of this
Court or. of the learned Tribunal to keep the same in interest bearing
FDRs. l '
5. By the subsequent Interim Order dated 01.03.2023, this Court
directed the learned Tribunal to release 50% of the awarded amount in

favour of the respondent nos.1 and 2/the applicants.
6. It iis at this stage that it was realised that the amount deposited
by the appellant has been kept only in a Current Account and not in a
Fixed Deposit. The applicants, therefore, filed the present application
seeking {the direction to the UCO Bank to release the said amount
along with interest that would be applicable to an FDR. _
7. The learned counsel for the applicants submits that, in terms of
the Award passed by the leamed Tribunal, 90% of the compensation

amount hwarded in favour of the respondent no.1, was to beikept in
form of3 250 FDRs on an annual basis. He submits that, therefore,
when th‘is- Court passed its order dated 09.07.2021, directing the

_ ... .. . .--.-- -. . .., .v -. t an _;.~\<=.\_r..r.¢.:r-r!flF5?TI mi W__ _ V s _ r _ > __ ‘W, _,, . .__,.;_._,,,JQ;;5;;3;-\,;<¢_;,.e-ggggja5!,a.=,w.e~.s.i¢-:x.¢%x:.¢,.\.4.sn,m=_‘5k..q.i.-semi...
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same shfall be kept by the Bank in form of Fixed Deposit in terms of

the Award passed by the Motor Accident Claims Tribunal, and with
provision of automatic renewal, without requiring any further specific
orders in this regard from the Court or from the learned Tribunal. This

W I ‘_ ____ ,,_,_,,,,,,,___.~s.. ...\.‘... .. . . . . . - -»_. ...,.-.\.. ..,- -

direction should be brought to the notice of the concemed officers of
ti. -_~,uu».»s:!---unw-.,,,_...__.;,,,;;;;:¢_@e¢.;immwmn==-wuunnwwnmnuuawnwmunw 

thigaglp as also to the notice of the lc->a_._11'11ed_'Motor ACClCls£1lZM€laiI§S

T._....t%rrr,a,t,1;e.,rr.;e§;.e@ean
12. the present appeal, it'is further directed that the balance
amount llying deposited by the appellant in terms of the order dated

09.07 .2021, be also kept by the UCO Bank in interest bearing FDRs in
terms of the schedule of disbursal as has been prescribed in the
Impugned Award.
13. The application is disposed of in the above terms.

CM APPL. 19907/2021

14. In, view of the orders dated 09.07.2021, as modified by the order
dated 01|.03.2023, the application is disposed of.

MAC AlPP 202/2021
15. List for hearing on 21“ March, 20_ _. --FEM"//,,
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_ V “ ,,,8*"~‘s"s - I CHAWLA, J
NOVEMBER 20, 2023/ns/RP- Waste‘

Click here to check c0rrigendum,_zfan}g
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Most Urgent/Out at once

OFFICE OF THE PRINCIPAL DISTRICT 8:» SESSIONS JUDGE (HQ): DELHI
No.____i___Genl./1-ICS/2023 Dated. Delhi the

52""°~5%w is tilts 2023
Sub : Circulation of Order dated 20.11.2023 Passed by Hon’ble Mr. Justice Navin

Chawla in MACA No. 202/2021 titled as “UP State Road Transport Corp. Vs.
Smt. Durmila Mandal and Ors.

A copy of the letter no. 44952-X dated 29.11.2023 bearing this office diary no.

2896 dated 01.12.2023 alongwith copy of order dated 20.11.2023 passed by Hon’ble Mr.

Justice Navin Chawla in the abovesaid matter is being circulated for information and
immediate compliance/ necessary action to : -

1. The Ld. Presiding Officers, Motor Accident Claims Tribunal, Central District,
Tis Hazari Courts, Delhi.

2. The Ld. Registrar General, Hon’ble High Court of Delhi, New Delhi for
information.

3. PS to the Ld. Principal District 8:. Sessions Judge (I-lQs), Tis Hazari Courts,

Delhi for information.
\j-./ The Chairman, Website Committee, Tis Hazari Court.s, Delhi with the request

to direct the concerned official to upload the same on the Website of Delhi
" District Courts.
5. The Director (Academics), Delhi Judicial Academy, Dwarka, New Delhi for

information as requested vide letter no.DJA/Dir.(Acd)/2019/4306 dated
06.08.2019. _

6. Dealing Assistant, R821 Branch for uploading the same on LAYERS.
7. For uploading the same on Centralized Website through LAYERS.

we”setRKHA GUPTA)
()fliecr-in Charge, Genl. Branch, (C)

District Judge, (Comm. Court)
Tis Hazari Courts, De1hi.‘<<fP?\,.\y9§‘l>

. "\‘\. »
Encls. As above


